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In the Central Administrative Tribunal
. Principal Bench: New Delhi
OA No.2532/89 ¢ Date of ‘decision: 6.1.1993.
Shri Laxmi Narain _ ...Petitioner
Versus -
Union of India through the
Director of Agriculture &
Cooperation, Directorate of
Economics & Statistics,
Ministry of Agriculture, :
Govt. of India, New Delhi ...Respondent
Coram: -
g) S
h The ~ Hon'ble Mr. I.K. Rasgotra, Member(A)
For the petitioner None
For the  respondents - Shri M.L. Verma, Counsel.
Judgement (Oral)
This matter stands concluded vide our judgement

in OA 2531/89. - Shri Hari Prasad Banodha vs. Union of

& India deéided on 6.1.1993. Accordingly, identical benefits

shall be granted +to the petitioner herein Dby the

respondents in the time frame fixed in the said case.

(I K. Rasgogra)

Membe# (4)

No costs.
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For~“the ;respondents

In the Central Administrative Tribunal

‘Principal Bench: New Delhi

OA No.2531/89 ' Date of decision: 6.1.1993.

Shri Hari Prasad Banodha o ...Petitioner

Versus

Union of India through the

Director of Agriculture &

Cooperation, Directorate of

Economics & Statistics, Ministry

of Agriculture, New Delhi . . - Respondent

Coram: -

The Hon'ble Mr. I.K. Rasgotra, Member (A4)

For the petitioner ' None

Shri M.L. Verma, Counsel.
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- Judgement (Oral)

Neither the petitioner nor his counsel was present
when the case was taken up. As this is a very old matter

filed on 12.12.1989, .I consider it appropriate to dispose

~of the case on merits Qith the assistant of Shri M.L.

Verma, learned céunsel for the respondent.

- 2. . The case of the petitioner is that he was appointed

as compﬁter in the Directorate of Economics and Statistics
on the 'recommendation- of the Departmentai Promotion
Committee (DPC). The petitioner was .appointed as Technical
Clerk vide order dated 28.6.1989. The promotion was

made, however, on notional basis'w.e.f. 25.2.1982 giving

f‘him the benefit of increments but actual financial benefit

with effect from the date of issue of the orders, i.e.,
28.6.1989. 1t is against_this backgrdundﬁthat the petition-

er has filed this petition praying for the payment of

. back wages for the period 1982 to 1989 when his promotion

was treated aé“notionaliahd other cohsequential benefits.

A



i, &

'EiThe'=reSpondents admit that he was promoted as regular
¢ Technical Clerk W s f°,25 2. 1982 on regular basis against a

reserved vagancy, ., v1de order dated 28 6.1989. He, ‘-However,
s”"hcould fot he sgiven . the financial benefit of re%rospective
ﬁpromotion as\the posts were earlier filled *“yp ‘omriad hoc

basis. The petltioner belongS‘UJ SC communlty“éﬁdxdn the

seniority list he was quite low.: e did not”ﬁeven> come

e
el

Y4yt nin 1 the zone of consideration for ad hoc promotion in

Pererde i ‘ o .
"§¥cordance with the roster required to be maintained for

SC/ST for adhoc promotion in terms. of Department of
. Personnel and _ A&mihistrative _ Reform s ‘ﬂ;_ OM
No.,.36011/14/"83-Est:t.(SCT) " dated 30.2.1983 and oM date:i
30_._9.1983° The petitioner's grievance .that shri J.K.
Maurya, another sC cahdidate was promoted on ad hoc bgsis
'4s also not releveht as Shri Maurya Wwas the seniormost
eligible sC cand1date for ad hoc promotlon available in
1980 when there were S vacancies out of whlch one Wwas
reserved for SC candidate.
2 in view of the clear statements made by the respon-
dents in paragraphs 4,5, 4.6 and 5.3 and in absence of any
material to repel them from the petitioner, I‘am satisfie“
that ©noO injustice ‘hes been done to the petitioner in
promoting him notionally from February 1982, giving him the
Q£f » o ) and finan01a1 benefits
, penefit. of 1ncrementeiwae.f. June, 1989.
3. The petitioner has further claimed that his pay has
not been fized, giving him the benefit of FR-22C. There 1is
po clear answer available in the counter—affidavit in this
regard. since the petitioner was promoted from the post of
Computer to the post of Eechnical'CleTk 1 am of the opin;on
that when the petitioner was entitled to the benefit of FR
29C on promotion. 1f that benefit has not been granted 1o

him while fixing his pay ©On promotion &S on 25,2.1982.the
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s "‘%.@hme is- ordered to be granted ‘to‘ hi‘d2ong;mith ,arrears

-’is_, ;J'.,.‘-' x :1‘ - ',.( ::, : . -t
"’fiwnich .,smay~ . accrue to him from 8.6 #1989, ( The,, O.4a 18
. LR "( i -gl, ‘
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osed pf with the above ‘dirddtions=Ther said direction
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2242 fghakl »be- .;rgplemented most " expeditidlisky  but :=preferably

: cwithin .Lthregﬁﬁ_mpnths from the Fatd" of “éonmunicat V.og,,qf this
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